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Title : Discussion on the motion for consideration of the Workmen's Compensation (Amendment) Bill, 2009 (Under
Consideration).

MR. CHAIRMAN : Now, the House will take up item no. 16. Shri Mallikarjun Kharge.
THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN KHARGE): Sir, I beg to move:

"That the Bill further to amend the Workmen's Compensation Act, 1923, be taken into consideration."
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MR. CHAIRMAN : Hon. Members, it is 6 o'clock now. If the House agrees, the hon. Minister can conclude his speech.

SHRI MALLIKARJUN KHARGE: Sir, this is a very simple Bill.
MR. CHAIRMAN: The hon. Minister may continue and he can finish his speech.
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MR. CHAIRMAN: There are some hon. Members to speak on this Bill. We will take it up tomorrow.

Motion moved

"That the Bill further to amend the Workmen's Compensation Act, 1923, be taken into consideration."



MR. CHAIRMAN: The House shall now take up matters of urgent public importance.



